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The instact applicatios has baen £4les £or an interim |
feder as prayed for in the 0.4, S 2407 of 1996, It appeers that |
in thie O an iwterim order wus made on 16,13.96 Slrecting that the |
1mpugeed order 4t.2.42.9¢ shall remain stuyed 4611 the oeat date ||
fixed £or hearing reanding adiiasion that is till '. Ds ,
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Jd.comanl £or the gtiticasr now states that serviow was anly .
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